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Gov • isrit of jno ig 
M i n i s t r y of Home i f f a i r s 

Hew D e l h i , t h e I P t h October , lPGg 

gOTTKTCATIOff 

G.S.P.. 1C34D- I:i e x s r c i s e of t h e "powers confe r r ed bi­
sec t ior / lT 'of t h e Goa, Da&a*1 and Diu (Adminis t ra t ion) 
Act', "1P62 ( 1 of 1962) , t h e C e n t r a l Government hereby 
ex tends t o the Union t e r r i t o r y of Goa, Daman and Diu , 
t h e Criminal Law Amendment Act , 1952 (46 of IP52) , 
sub,1 ect t o t h e foilowirtg mo dj. f i c a t i on s , name 1 y : -

M o d i f i c a t i o n s 

In the Said l e t , -

Cl) a f t e r s e c t i o n 1 , t he following: s h a l l be 
i n s e r t e d , name ly : -

"1A. D e f i n i t i o n s . - In t h i s A e t , -

(a) "Admin i s t r a to r " means t h e Adminis t ra tor 
of Goa, Daman and Diu appointed by t h e 
P r e s i d e n t under a r t i c l e 239 of t h e 
C o n s t i t u t i o n of I n d i a ; 

(b) "Goa ; Daman and Diu" means t h e Union 
t e r r i t o r y of Goa, Daman and Diu; 

(c) " J u d i c i a l Commissioner 's Court" means 
t h e Court of t h e J u d i c i a l Commissioner 
fo r Goa, Daman and Diu"; 

(2) i n s u b - s e c t i o n (1) of s e c t i o n 6 and i n 
i n s u b - s e c t i o n (2) of s e c t i o n 7 , f o r t h e 
words " S t a t e Government", t h e word 
"Admin i s t r a to r " s h a l l be s u b s t i t u t e d ; 

(3) in s e c t i o n P , f o r t h e words "Kirn Court" 
where t h e y occur f o r t h e f i r s t and t h i r d 
t i m e s , t h e vords " J u d i c i a l Commissioner 's 
Court s h a l l b^ u b s t i t u t e d o 
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Deputy "he Govt „ o-


